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BENGAL FINANCE (SALES TAX)
(DELHI AMENDMENT) BILL

The Deputy Minister of Finance
(Shri B. B Bhagat): Sir, I beg to
move**

“That the Bill further to amend
the Benga)l Finance (Sales Tax)
Act. 1941, as 1n force 1n the Union
Territory of Delh:, be taken mto
consideration.”

Sales tax was first introduced in
the Union territory of Delhi in 1951
and the West Bengal law was adapted
for this purpose The working of the
system 1n Della has been reviewed
with reference to certain recent deve-
lopments and the experience of work-
ing 1t for the last seven jears and it
has been found necessary to amend
the law as 1t stands to bring the sales
tax structure in Delhi in line with
the ali-India pattern in regard to
certain matters and the neighbouring
States i1n regard to others 1 would
lhike to mention the various important
changes which are proposed to be
made

In November, 1857, 1t was decided
at a Conference of the Union and
State Finance Ministers that Sales
Tax at a uniform rate of 7 per cent
should be levied on certain goods
which are normally purchased by the
affluent section of society throughout
the country This decision has already
been given effect to by most of the
State Governments while the others
are expected to do so very shortly
It 1s desirable to bring the Umon
territory of Delh:1 also into lmne and
this 1s proposed to be done.

The general rate of tax in Delhi is
now one-half of an anna, that 1s, the
old anna, 1n the rupee It is proposed
to raise it to four Naye Paise which
13 the general rate m the neighbouring
State of Punjab

Coal, cotton, 1ron and steel, jute
and oilseeds are not at present taxed
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in De:hi, while they are taxed in the
neighbouring States of Pungab and UP.
There 18 no reason why they should
be exempted 1 Delhi alone and it
18 proposed to levy a tax at two
Naye Paise on the sale of these goods

Receritly, the Supreme Court decid-
ed that it was not within the powers
of a State Government to levy a
sales tax on contracts It 1s proposed
to bring the position in Delli 1n line
with that in the States, although
technically 1t 1s within the compefence
of the Union Government to levy the
tax although not in the form of a
sales tax This would not result in
any appreciablc loss of revenue as
sales of materials to the contractors
for the execution of works would be
subject to tax in the ordinary course.

Tax at present 1s levied in Delh:1 on
the last point of sale It i1s proposed
to assume powers to levy tax at a
point other than the last point, as and
when 1t 1s considered expedient to do
so This would enable first point
sales tax being levied 1n the case of
certain commodities which are manu-
factured in factories and for which
an organised trade channel exists

Then again, there 1s a lacuna in the
existing law 1n that there 1s no speci-
fic authority conferred on dealers to
collect tax on the sales from their
purchasers Such a provision exists
in many States Sales Tax Acts as also
in the Centra] Sales Tax Act, 1966
This Lacuna i wow proposed to be
filled 1n

Provision 1s also being made to
enable sales tax authorities to impose
penalties 1n case of defaults in pay-
ment of tax 1n time or for the
deliberate suppression of turn-over,
etc. Authority 1s also being conferred
on Commussioner of Sales tax to refer
any case to the High Court for deci-
sion on matters of law, a privilege
now available oniy to the dealers.

Lastly the mam purpose of the
Amending Bill, as I mentioned earher,

*Moved with the recommendationof the President
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is to bring the law in Delhi in line
with developments which have taken
place since the West Bengal Act was
applied to Delhi snd later amended by
the former Delhi legislature. All the
provisions are non-controversiaj and
I trust the House will accept the
amendments proposed.

With these words, I move.

Mr, Deputy-Speaker:
moved:

~
““That the Bill further to amend
the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union
Territory of Delhi. be taken into
consideration.”

Motion

Shri Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, before I go
into the various vrovisions of the
amending Bill I would like to say a
few words about the observations
made by the hon. Deputy Minister.

In the first place, the question of
sales tax has been agitating not only
smaller dealers, but also wholesale
dealers throughout the country.
Several State Governments have taken
up this issue and a Committee was
set up in Madras. The Lokanathan
Committee report has been more or
less welcomed both by the trading
section and also by many political
partiese. Although the Madras Gov-
ernment accepted the whole thing in
principle, they have not implemented
many of the recommendations. The
Central point about Lokanathan Com-
mittee is, although we accept the
principle of sales tax, there must a
position where as a result of the
sales tax, the consumer should not be
affected considerably, because there
are certain articles which may go
through even half a dozen handse
before the consumer gets it. Ac-

fhere was a question of multi-point
muhx,acnevmmnwhereihe
ultimate consumer will be the 8th or
$th person. When he gets an article
which fs worth one rupee, when it
9! L8SD--8.

sctually reaches him, it may be Rs.
1-4-0. Actually the cost price of that
article goes up by 28 per cent. Several
details were given by the merchants,
particularly in the Madras State. This
principle of sales tax at one point,
either at the first or the last pest point
has been more or less accepted. That
has been the practice in this State
also. Today, they want to give to the
Commissioners special powers to allow
multi-point sales tax on certain
articles. What I submit is, a certain
salutary practice which has been
invogue in the Delhi State. is now
sought to be taken away, and it will
be a retrograde step. When I went
through this Bill, I thought it was a
very innocuous Bill. But, it has raised
very bagic questions and besic ques-
tions of principle also. One such is
the question of sales tax at one point.

Then, he pointed out how there was
a meeting of all the Finance Ministers
here ang it was agreed that the luxury
goods should be taxed at 7 per cent.
I have to take his word for his
assertion that many of the State Gov-
ernments have already imposed 7 per
cent. I would like to know which are
the State Governments which have
imposed 7 per cent on these luxury
goods. What are the luxury goods?
In the Bengs] Bill which has been
adopted for Delhi, in Schedule I, it
gives a list of luxury articles.

Shei B R. Bhagat: Fifteen; they are
specified.

Shri Tangamani: I know the First
Schedule gives the subjected to
a higher rate of 12 pies in the rupee.
In the original Bengal Act, it was 12
pies in the rupee. Appended to the
Bengal Finance Act, extended to
Delhi, there is the list of luxury
articles. Going through the list, pre-
bably, certain articles will have to be
included and certain articles will have
to be deleted also.

1 will just mention a few. All elec-
trical goods—switches, plugs, plug-
holders—I do not know whether that
is excluded—all electrical goods,
instruments, apparatus and appliances,
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switches, plugs
holders, flexible wire, vulcanised
insulatéd rubber wire and other
material required for wiring within
premises; this is one item. When elec-
trification i3 taking place, certain
materials -which are part of the elec-
trifying process can no longer be
luxuries, Clocks and time pieces—I
can understand watches or parts of
watches becoming luxuries. Today,
clocks and time pieces have become
Juxuries. Can they be called luxuries
today? Gold and silver plated articles
and wares gold jewels and such things
are still, not luxuries. Because, I
know, when articles made of gold
were included as luxuries, there was
not only a protest, there was a general
hartal in several States. Gold and
silver-plated articles which are being
used by the middle classes are now
sought to be included as luxuries.
Table cutlery is a luxury; binocular is
a luxury. There are several items. I
have just mentioned half a dozen
items, which are normally used by the
middle classes, which are sought to be
treated as luxuries. This has got to
be revised. This is a thing which
has got to be done instead of coming
forward with an amendment seeking
to impose more hardships to which I
shall come in a few minutes,

The next general observation that I
would like to make is, there has been
a sales tax of 3 and 1/8 per cent. This
sales tax is sought to be increased to
4 per cent. The reason that is given
by the hon. Deputy Minister is, he is
going to bring ft in line with ®unjab.
I know some Members from Delhi
will be speaking and they will be
able to tell us whether on the ques-
tion of manufacture, on the question
of distribution or sale, Bengal and
Delhi could be equated. Because it
is 4 per cent in a neighbouring State,
we must also bring it in line with the
neighbouring State is not an argument
which will convince this House unjess
more sul tial reasons are given.
In another State it may be 6 per cent.
They may have reasons for this. My
suggestion is, it must be reduced, If
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other things. They are now

to be taken away. I submit that that
is not also a very valuable tradition
that we are setting up when we are
amending the sales tax legislation.

The queation of turnover is also 2
very important one. The question
who a registered dealer is will have
to be discussed with the dealers of
this particular place. Government
say that a dealer will have to register
when the annual turnover or the
annual import from the other States
18 Rs, 10,000. I submit that Rs. 10,000
is a very low figure. I do not know
whether it should be Rs. 25,000 or Rs.
30,000.

Shri B. R. Bhagat: In the case of
imports, the turnover is Rs. 25,000.

Shri Tangamani: There are people
who only import these articles from
the other States and sell them here.
Simply because the articles come
from the other States, if the turnover
slightly exceeds Rs. 10,000, then the
person will come within the mischief
of this Act; that means, that he will
have to keep his accounts, This will
result in harassment. Under the pro-
posed amendment, enormous powers
are given to the commissioner. These
are given in detail in this amending
Bill. If an honest dealer takes his
books to the commissioner or to any
officer appointed by him, and if the
officer, when he is perusing these
records, thinks that these records have
not been properly kept or that the
particular licence-holder has not
complied with the provisions of the
Act, he has got complete powers to
unpound him. This is clothing the
officer with extra~ordinary powers, as
if this particular person had com~
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fixing of a national figure on

I have no grievance against the new
schedule which is being introduced.
in order to bring it in line with the
Centra] Sales Tax Act, 1856 under
which certain articles are articles of
special importance, and sales tax at
only one point in the course of inter-
State trade is levied.

As regards the Supreme Court
decision on contract also, I have
nothing much to say, because I feel
that Government have taken note of
that. Although the Supreme Court’s
decision does not prevent us from
doing certain things, yet we have
brought it in line with the position
prevailing in other States.

These are my brief observations,
which 1 shall now substantiate by
referring to certain clauses, Section
2 (d) defines goods as follows:

*‘goods’ includes all materials,
commodities and articles but does
not include actionable claims,
stocks, shares  securities or
money.”.

Now, clause 83 (b) of the present Bill
seeks to remove from the deflnition
of ‘goods’ newspapers; in order that
sales tax may not be levied on them
m the Unlon Territory of Delthi as
in other States. Iknow itisa
ticklish question whether sales tax
should be imposed on the newspapers
or not. Probably two years ago, I

Amendment) Bill

would have said that there need not
be sales tax on mewspapers, when the
old currency was in vogue, With the
coming in of the naya paisa, newss
papers which were-sold at one anns
are being sold at 7 naya paise; and
newspapers which were sold at 2}
annas are being sold at 17 naya paise.
So, a self-imposed sales tax on news-
papers has come about. Now, the tax
is actually being collected from the
purchasers or from the general publie.
That is, the general public are being
taxed in the name of naya paisa. Naya
Paisa has meant additional taxation
of the reading public. When the news-
paper owners have taken it into their
heads to impose this sales tax on the
reading public, at least a portion of
it should go to Government. So, com-
plete exemption to newspapers is a
thing over which I am not very happy
at present. If there are newspapers
which can satisfy Government that
they have not increased their prices
because of the introduction of the
naya paisa, then they may be exemp-
ted, because they have not committed
anything wrong because of the intro-
duction of the naya paisa. Otherwise,
the blanket exemption which is being
given to newspapers is a thing which
I am not in a positior to accept.

Then, clause 4 (c) reads thus:

“for clause (a) of sub-section
(5), the following clause shal] be
substituted, namely:—

‘(a) in relation to any dealer
who imports for sale any goods
into the Union Territory of Delhi
or manufactures or produces any
goods for sale, regardless of the
value of the goods imported,

This new amendment seeks to enforce
this lJaw on those dealers who import
goods to the tune of Rs. 10,000, by
saying that they will have to become
registered dealers, and the registered
dealers will come within the mischief
of this amending Bill and also the
entire Act. ‘All have submitted
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already, Rs 10,000 is a very low limit,
and 1t must be increased at least to
Rs. 20,000 Because this Bill had been
taken up today itself, we could not
send in amendments, but if 1 were
given the chance during the second
reading, 1 would move an amendment
that this figure of Rs 10,000 must be
increased to Rs 25,000 Speaking
subject to correction, I believe Mr
Lokanathan has suggested Rs 30,000
Only if the general annual turnover
13 Rs 30,000 should the sales tax be
applicable But in the case of Delhs,
there 13 some peculiarity because we
are only restricting it to those dealers
who are importing goods from other
States, 1n such cases the lmmt may
be Rs 23,000

The next mmportant clause is clause
5 In respect of sub-clause (a) of
this clause, the notes on clauses

“Some of the goods declared by
section 14 of the Central Sales Tax
Act, 1958, to be of special impor-
tance in inter-State trade or com-
merce are beinr nlaced under a
new Schedule and the levy of tax
thereon will be at the rate of 2
naya paise in the rupee”

This 15 the effect of the new amend-
ment proposed in sub-clause (a) of
clause 5 We have slready passed the
Central Sales Tax Act of 1958, and
this Act was recently amended also
And 1t was based mostly on the
recommendation of the Law Commis-
sion The Law Comm:ssion has more
or lesg given a directive that for
articles of special importance, certain
protection should be given So, instead
of having taxation in diiferent States,
it has got to be at only one point, and
the principle of sales tax at a single
pomt has been accepted and two per
cent has been fixed In line wath the
Central Act, here also we are bringing
mn an amendment to have two naya
paise I have no grnievance 1 agree
and endorse this particular amount
But then, the general rate of tax has
been raised to four naye paise
Originally, the sales tax that was
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imposed was only the old two pilee,
i.e, 3 1/8 per cent or 3 1/8 naye puise.
When that was the practice, I do not
see any reason why it should be
enhanced to four per cent, The reasoh
that has been advanced by the hon.
Deputy Ministey is that we happen to
be very near Punjab where the pre-
valent rate is four per cent and in
Delha also let us accept this four per
cent. That argument i3 not at all
convincing, and I would like him to
advance different arguments

This 1s again something ltke the
newspaper men increasing it to seven
naye paise because the naya paisa has
come jnto vogue The corresponding
equvalent of one anna 1s six naye
paise, and the newspaper proprietors
are charging seven nayé paise So,
the reading public has to pay one
naya paisa more Here, Government
were charging 3 125 naye paise, and
when they find that thus naya paisa
has got to be rounded off, instead of
making it three naye paise, they are
increasing 1t to four naye paise
Probably they are only following
the footsteps of the newspaper
proprietors [ do not think this is
very healthy practice So, I oppose
this increase from 3 125 to 4 per cent,
and 1 submit that 1t should be re-
duced to 3 naye paise

1 was hopmng thugs Bill would come
tomorrow, and that I would be able
to submut amendments to it today so
that some of them could be pressed
during the second reading I request
that the hon Deputy Mimster should
not only give reasons for the en-
hancement from 3 125 to 4 naye paise,
but also see that 1t 18 reduced to 3 naye
paise

In clause 5 again we have the
tion of seven per cent. On the
ry articles which are lsted in
schedule, we were getting about

e~

E&

s

annas, which is now going to be
seven per cent. lith some of the
itermns included in list of luxury

articles have to be wad. or

4
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must tell us the list of articles on
which the other States impose this
seven per oent

I take very serioug objection to
clause 8 With your permission I
will read it:

“After section 5 of the prina-~
pal Act, the following sections
shall be inserted, namely:

“S8A. Notwithstanding any-
thing to the contrary in this
Act, the Chief Commussioner
may, by notification in the
Official Gazette, specify the
point 1n the series of sales
by successive dealers at which
any goods or class of goods
may be taxed.

5B The burden of proving
that 1n respect of any salc
effected by a dealer he 1s not
imble to pay tax under this
Act shall he on him”

Here, he 1s given complete, blanket
power to mmpose sajes tax at different
pomts The very salutary practice
which has been in vogue that sales
tax should be imposed only at one
pomnt 13 now given the go-by, and
even when multiple sales tax 1s im-~
posed, 1t 15 not on the basis of the
under-tanding of the Commssioner
himself It 1s for the dealer to come
forward and convince the Commis-
sioner that there should not be multi-
ple sales tax because there has al-
ready been multiple sales tax 1n
respect of the particular article So,
1 really feel that this clause should
not find a place here Section 5 of
the original Act is quite good and
by adding this we are not at all im-
proving the possttion Giving such
powers to the Commussioner will only
cause much hardship and difficulties to
the various dealers who will be affect-
ed by this

Tlause 12 gives powers to the
asmisting authorties to wmpound and
retain any books of accounts or other
documents produced before them In

Amendment) Bill
the beginmung I said this 18 a power
which 15 likely to be abused If I
read the clause you will agree with
my reasoning that 1t 13 a section
which gives such wide powers to
the Commussioner that i1t 1s likely to
be abused The clause reads

“Section 21A of the principal
Act shall be re-numbered as sub-
section (1) thereof and after
sub-section (1) as so re-numbered
the following sub-section shall be
mserted, namely

“(2) Subject to any rules
made 1n this behalf any
authority referred to in sub-
section (1) may impound and
retam in his custody

—1t 1s not only the Commuissioner but
4150 any of the assisting authorities—

¢ for such period as it
thinks fit, any books of account
or other documents produced

before 1t, ;n any proceedings
under this Act

Provided that a person appointed
to assist the Commussioner
under sub.section (1) of sec-
tion 3 shall not—

(a) wmpound any books of
account or other documenips
without recording his rea-
sons for so domg, or

(b) retain in his custody any
such books or documents for
a period exceeding thurty
days without obtaming the
approval of the Commussion-
er therefor”

The first portion of this clause gives
such wide powers to the Commission.
er and 1n the course of any proceed-
mgs under this Act one of the assist-
ants may mform the dealer that he
would hke to inspect his books It
may be for ad hoc assessment or for
a proper assessment. In the course of
assessment, if the assessing authority
feels that 1t 13 a fit case where he
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made and after queries and enquiries
doubts arise in the mind of the asses-
sing authority and then he resorts to
this, Now, in the course of any
transactions, if the books get into
his hands, there is always the diffi-
culty of the dealer getting the books
back. This type of provision is much
worse, and is a very serious penal
provision. This is a real challenge
to the dealers.

What to the dealers exactly want to-
day 15 that even if the rate of sales
tax is imposed, it should be only at
one point, and they want the mini.
mum of harassment. This is maxi-
mising the harassment, and 1 serious-
1y oppose this clause. The original
section 21A can remain as it is

These are briefly the points which
I want the hon. Deputy Minister to
consider. As I have already indicat-
ed, this is a very serious and very
important measure. When the time
was fixed, probably the seriousness
of this Bill was not very much con-
sidered. It is going to hit at the
fundamentals of the sales tax legis-
lation itself. Certain rights which
have been enjoyed by the dealers and
the people in Delhi are sought to be
taken away, and new penal clauses
are being introduced. Hence, except
for certain clauses which I have sup-
ported, I oppose this Bill.

oY ver ww (Wi W) w-
¥ WERY, TET F aAT AT & I
wdy (¥ 2wa) (fewlt wifede)
fam, texe frarod gofeqs § Su
ey § q 3w ¥ WY I FFAT IV
§ fir e @¥ s o wwriT ST
ot & 75 wgy & fr ag Friow g Y
vty § e xad Bk safees
w Ot wifgd, g8 oF Q6 ¢
& fond wa & arad T WS §
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o 3ad sqr F wrar o srww &1
{ o § fis R I it & g o
e e Y faaey fo ot g
T a3 Txw & R feqr § Afew
AT &g 3 & yed gawar ¢ o
feweft w1 g wurr § fovorer  fis e
Wit 3fr Ry farwg wvar & av O Fairaw
urt § o W www g T AT W oo
@ w f 3 fadgwl o agr I
SR M s QAT # |
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I AT IW FT K FAOF a2 & fad
TR TAY & gt gArdy wiferer
e fr sz s et o ¢ fs
AR T F I T AT | A
ma s ax g am ik g e
faeelt v Suy e & f6 gy dmdeafon
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WA §, T O € ) TR /e
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R Afaeeft § ag R vl ¢ WA F
faoerlt | i g as ¢ s
AT wRfAEYy # 3 e gE@
¥ wig N9 § ag ukk wfow agd «
& g " g avafaE 9T sk
WTET N T 98 I |

&R ag 3qW AT § fn fore o
g 9 § T @ f5 @ s
wor gzl o & S &, dge g e
fareft A et & forerr At
Iy SYeweA £ § 99 9 TRETRT &7
TYT W ) [ W A @9 g §
¢ = @ Al 1 & g ¢ fe
frad §f g W w4 7 W § we
W g e § s gl F g
& agy w9 wrew 9v gé § W &
v g e $oft grow § ovd ww @

Bengal Finance APRIL, 3, 1059

(Sales Tax) (Dethd 14398
Amendment) Bill

4

¥ wrey Tt agw A Y ¥
fier gawr gdeT W o W
WX TR & TF 9T T Jaey
gfew *T o7 foreft sy sToer
W grft Tud Ahph uredt s
¥t sl 1 owmew & wfg wgw
W § TIT wT afaw e awAT & )
Wt gt Ty w g
wqET ¥ Wi OF gz w7 3T 9°<
TRTTE & 77 & 917 W faly w7 WY
ARy T 1T AR
arit qr srey WA A qdm A e I
AR I wagyaw
ey S g DT gfes w7 & 4
WE oauTAT @ Wi W 8deR
AR I a9 ¢ } Ifuri w1 ¢ Wi
®T W9 AGA F W7 7O w74 ¢
IE W WY 9T G AG T OR § O
foas & afgar & afear w7 o w®i
7o ¥ | wfed 30 g g &
e § e gw fawfa] & faselt wy
& AT T wEE WA g e w3
AT WA AN SR g W &
AT T A g § W A g W}
¢ a@ aft div gerf ek sw O
W ST gEAa & ar} spa wwd
15 hrs.

frx wak ax fadas & =g g
N R frr v g« & v @ve
e g | A Ay AT & aerea fn
wEaTT A 3 gy wwa SR w
& 81 e T gt fr TR g R
SavET %7 & §, W I OuT W A
& 7 fiemr § 5 ey ¥ vy B
q¥n afew ggid Qur vefed aff fem
& fie wrer ot e a1 A I qafas
sHrizT A sarer dar @ vy,
FRIT F wroy Tk A gpefort o
dur 31 gy &, worfreze o ffare
o5 ¥ forwm #Y iy §, wrrw o s
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Ny rsag = ¢ oY owATh
wr et & fad s wret W v
dur Rt T § oY FAWY e g fis
wg & AT wwere W e T )
W WY 39 qT W v dwg wor H
o wfrar o g i ag Y w9 v
N o F sar e A
FwR w1 oy aw fert o o7 dw
g wmdfa aY Ay PRI 4T 99
N FR AT AR Ry N @ Ew
Yy & | 7 A I WY & R A
u§ T oY fe Jay wdzar & 1 &y
ANEET TE W W WET AT AR
qv #f 9¥ | WIS HEA AT A 2o
R} 4§ & wraarT FwAr | fear §,
T R AN IR I W
A qE AW L AT Yo I W I9A
=i 1w el faome @ ae
T AL ERIT A ag I AT WY A%
T §RT | qE I v ¥ fowrra ¥
TEX B ATAAT 9T AEAT § | TG FEAT
3r ¢ fr a<fae qaa ¥es, W 2T T
I Iga §, dfew o ® Anw
fas afaw A & @ af @ A,
I% AR Wifee #Y amE ot waAr € 0
fer e A S Wy & 9=
¥ fag ™ war § W wear I
TATHT Har § A ag e & fag
TN A § WX IgE @rR
son wfge 1 g W W socd
¥ v T & forg f W wean €
o IaeY i wow § WX ag S
& fore T g % avy § O s Saredr
W wraE ¥ g TeaT fr agemeT §
o tu faafast & @ qg woF w7 gy
# fe s =g o ' oY awiver feay
¢ # Seer aamr w3 § W T it
AT g ; T TE AR ER W )
@ i wiiwE O3 & o W
fovws 6 1 TF Wil g O -
& won ¢ Wiv T T uw dow dw

Amendment) Eill

T wear § W7 9% ag Iy faarex
% Yo da wT qr Y fecew
Ao yT o dvg &AT qEAT T | AR
TS R wiaA qarfaa §y waw T §
offeR faiaw ® s ag aa fear & f
Tz x@s fo giw 612 & wgT &
qorfer woe 3¢ seae § fe W
Wwag A dvw & wwid 1 dfew
w93 ¢ gATfEq AT W IW 99 98T
T Wiy ¢ 2aa F ¥ § A fom Ayt
T qIFAA EFT AT | T A W
dyg At g arfoq 471 ¥ WAE W
X w7 AT F@T 7 1 0| feigw |
ag ¥ ot AT 9177 ;O
fear | ag fagraa nfaa o g€

@O a7 o aR § & oo
FN wrgen g @ A § e wrm ww
fadgs ¥ sz g s e & f
Y e fe wifed o1 & @z
T §rw 3w fomr ad, sma e
wfirre ) wfeaa foar § fe ag A2
fotam aror e & e w1 S
AT ¥ SqAEqT ¥ GHAT §, I AA-
T arEEy 93 WY 2% WA ¥ qyeqT
FT wwan § 1 F awwan § fe ag S
i yfqw ara §

Shri B. R. Bhagat: At one point only.

Shri Radha Raman: No, no. You
have given the Chief Commissioner
power that he can, by notification,
have sales tax realsed not at one
point but. ...

* Shy B. R. Bhagat: At any one point.

Shel Badha Raman: ... ..but at
mulijple points These you have said
that instead of at om point he can
also levy at two or three points; and
that s what my hoa friend also.
explained this provision.
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[sr ey <)

we Gt oy A ¢ A F ey T fisrlt 'y Tud ¥ fg cwrawar §
worg g | g ag § fie ow el afier oY arew sy AT W €
Qo fto ¥ wrw wiwT § ok ¥ oY o e sl WY o qury ar
dvw T &1 Fec g i wret W g1 RO TowrRr § e wfeerd
Y oy ey ko F e § Wi wd *r s o fear Cafwiedy o
e dvw ST § 1 & o I dww w1 wfer aff o wfgg | W g
wreft M9 Y o vare F Ty for wrgey § fir S SwEdT T W ar oW

v § A 3w 9 Ivw 2w B qwen
) wTg AR s A w @
™ g g § ol § oy S
& T I X A N AT ART R |
WX wifeT & oW wsypae S edwar
RN IR NI G® IAT &
A @ wHrE WY AF At wegr Hw
oY T I TATT WTEfAE WY [T 9@
THET Wi § WaT 39 WEHT 9 9T
¥ fr 99 9 ¥ 7@ § fog eadea
1 o & wwan g fe g oA W
afawre iw e #t 2oy i1 e
2 1 o oF A W dF S ™,
ar o 97 g7 wifeT q¥, ag ot Siw ¢
S I9 9T W T Y Y )

s e fear § fs e
wfawre ¥t og aea & o fr ag
faedy i srard ¥ fen® ar v
T IR N TR T T
garfaw av § wiife 08 aga & @9
AEN 2w Nres@E 1 W™
fvvmgama AT ar@ g o
W g Wi A I fearal X T
) w9t oy @Azt [indefinitely]
W e § 1 qg A% ymfew ww
o § wife & wawen § oy wedwd
Ewdz w1 wrI A @ o X gy
2 ff s e QuT w R & gy Wy 0k
Sraar g wdr | Afiew g8 a8 G

ae § v ey fragqw @A wwpel
T A dve wfrek Wi oY ag

aY g I a¢ frgm o @ 3, ot
Ty v gwar § dfew & wwar §
fir firami} ot s W Al
o wr v doprfar ) R A
aE Sy gpAT W @ awn § o
| JEed wY € wraRr o o urar
2 | xafag & Fgrae vew & st wem
fo o gm o Wik w1 wnfd
% g% wfusc [ & Wi am ff §
wafae 3w ag wiesrc 7 foay ang o

[E AW Y AR F qg
ud w@T wgar § R oot o awd
Horwd o oY wrfoes fod w
e famr ) g @ A g AT agy
da ¢ fe wod w@ am w pnfew
ot § f et w1 wfgg
& guway g fr et rad g &
aga ardy fewd g @ @ s oY
st e Fdmwr T R W Ny
W A @ dfeT W oA W
= T s wfgg 5 R
qe% & O g g § v ¥
sy dvg forkt § o1 2 " §
& st sy wrar & o wo ¥ fe
Ty & gwmRre A fis dhifeew o
o IR § I W gw A WRY
ol Wi IwwT wiseat ot agy WAt
<ty A QT 1 | W AN IR
g fr wmw a%, @R Syfcey sl s
wa vt ooy fisad ft F dft sfte afi?
T w1 figara € oY & awwen f e xg
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Il frg qw gowfasr w v, %

forg g g a1 W T Wit WX
wg fwly Wiy Y a1 Zner ik fag oF
oY 4y wg ww wrr WY e Ay & At w
qaAnT Wi TEEr g% ot @ e
oY wag & I ErTC T o fisar
WP O AT o wr gl wafeg
& wk wey fie oy v fardas oY Gur
o wife o B2 e § 3w dow
¥ fwarar a1 wred e gemerc
% forg g wef Tt § v 3| AT -
T AT to FATC & WrET Y | Ty
% wrlY 7y 3¢ fe sawy s T Wi
o oy smredr E0f 1 G amwar g B
¥ gerTre ¥ fag wrra ) 3w a<g
¥ & v gferw grm, Wl W
¥ qufas s it Tqae
,¥MA A g W N qalr W,
ANdgrwmg s ag s b qm@wr oW
Tt ¥ W W S & a7 ey A
awmarame g fr o
qwiaiz &, W & Su *r swre
fad R W WU AT N | W
# fr ara A T TR TEEEE Wt
waar €1, @ ag |t sww fawer wr
gferw § 1 Wk wT Ay aRanew
qETaEz W1 FTg, A N dwet awfagt
£, 37 ¥ fasiEe g o7 W@
FnysATaga g feag ow nife-
mwtmuﬁﬁémﬂ
ﬁw%mmﬁwﬁwﬂwuﬁtn
ww fag & fgraw wew & wd s
wrgn § fr aoee 7 O @ e W
TRT T §, 99 WY AT wX Tl g
s @fag | TV TWIC W T W
o st A gerRe ¥ fewfed &
g Wiz wWWeR & W
& ¥, a7 AW B, a1 Nk STgAR
R we Qe dfvE aX Ay dew W
R, Wher @ fuw F N A sqwen
et g wifge fe wd W W

ment) Bill

gemRTCt ®Y A awes g wwit §, 9w
Y I ¥y vy ol Wi & v ey Sve
¥ T & o wewEr Wi we-
arr WY qrae ¥ Iew dew wifew F
R w7 A I WY v §, I AW
wvd, ag Fngra wew A A T {1
& wowan § fs vl s €@ TR
Lol

whm ey ¢ ¥ frr & —

“Nothwithstanding anything to
the contrary in this Act, the Chief
Commussioner may, by notification
in the Official Gazette, specify the
point in the series of sales by
guccessive dealers at which any
goods or class of goods may be
taxed.” etc. ete.......

1% woft s fean & e e wfaerewy
g wigw fear a1 @ & fr ag W}
o i $€ carTE I N AT w A W
a0 wfermc scasarg | ik Afe-
frd, forrlt aorg ¥ agar & gerrert
wt 3fr gwar Y Fwar § s wrogwd
N @A W@ AR W TEET e §,
wifF @ 1% 37 Y fow ww Ak
¥ forerelt 3, 0 w& 7@ @ fadit
wafed ¥ frgray wea & ag wd &G0
wrge § e o1 fawr & & ¢@ wfem
* g1 fam @ )

% A ? qg wd FW A §
fig faeelt & oY @4 SaTET ST gy
¢, w w2, anfew, anfer e
Q| wt T § 1 WX T ol )
WA A w7 s g W
T feR F s ane feea ag R
wh § fe Wi i fe w3 e
W w9 A § o< s 9 weh 0w
¥, Ty & waq ¥ A whew g, K|
ii!’ti!himmtn\tmﬂr
wt ey dwg wff o aww § L pem-
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[ <var wm)
mw!ﬁmi‘mnw@, ft owr wew @ & T
o 3 % fod & 4§ oy St Wk oy e A WY, wg feegw Sw g ) W

¢ afier 35 W ¥ oF v an We
we age Y fee ool o we @
wd € aY o & wwaT §, OO s
21948 w1 ¥-dvw s W ?
IaeT o few A aa eife-
ey WY AF ag O Fowed 1 o
N a4 Y a1 ferw § wd ot €, s
roE e R A S i o
wwft § 1 7z & 3% §, Af e N G
o N F FIw & dv § aqr i a
¥ W Wi 1 7 & orfy §, I
9 9 wEN ¥ oA TR AT AR
AT N {1 97 g ¥ v I
T WX 3% fgae wen @ ow
frgrrer & pfewrw v § e oy %
? awwar g, @ fewfem & o sy
W agr e s @ §, o e
N A AT & § Wi W O
aR T A I IR A 7T
| & 37 & ¥y wmar & Fr A= S
¥ faq 37 NN &1 e fgam w7
wer fgama 2w s e age qieee
o § 1 wfed ve dwr admr @
wifge—fF 3IT AW w7 awetE
W T W T TR ¥ A W
W FT WIAT B ¥ a8 W< fega
T & WA WX A R A
T F AR 0 arey W o $way
& Ak et 7 fear aw ok 39 Ao
¥ fag, 9 7 & wpr el §, oy
T aTIwR |

@t ewiae ofd (gev) X
AT GEE ¥ U WA JUAT wTgAT
§ | fft e @ wier dw W
oot e ¥ ) T T Ay el dd
WA & NI
ivg %y wm ?

ag ¥ fowew smew ¢ 1 o O W
e oY fardfy dor & W fear o Wi
g IovfY aftaer F o€ onry, Py & fs o
fawft @, oY mfanft ot 9T gwemare
! TRT ¥ w7 quer § Ok Wi
w1 fegemr oud ¥ o § Wi v w
¥ a7 AwAv §, N °W g ¥ wiwr
I #Y T T WY wn § W wer
e & 1 3% v fear § fas graer &Y
Tg gt fy at wig ¥ §, o e -
fr e & ol &, s
o fegr @Y Wi &7 W gaw
fer cut, g § arelt A E-=a¥
aefis iy § 1 ag v wifge fe
few o & @ gfeowsr ¥ o s
w1fgq, wif 3|7 oo Y Ow 7 &
/Y {7 qTAY W QAW A §7 )

T T & Y & o« faw w7
AN 6 wxa & I Ty oy §, e
FETE | § IT qE) HT qWE w@w
g oY fadh sv fag iy o § f faely
¥ 5w v ¥ v ST Y il
W AT { E WA— W, sy
ard, v Ay T wed Wl A Ay
7 g 5@ § e At -
% feqr ag, A Pr AR v g
# g o & xR o g § g e g Wit
w9 ofrrife & wd, IW 6 wH
iy a1 ®T 3T @I B qwer
¥ 1 e X gETe T dwr WA
wifgd fr =16 & ace & a1 o aler
FeR # aTs ¥ viea few ad,
Fab ARk ¥ A T wAREd asde
gerrr WY A gY, Fory qog & frd-
w hTgw o o ol PR Y W

W arm wlad IR oy
Dagronfs g
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o TR (wErCYT) @ ST
ey, et R A T @ g &
Nt N fedee weqe fisar o, 3w
€ oy § gty qrawTe oy straar
g+ feeoft ow ¥ wrfen wRw &, forwr
& ey gra it gk fewrr ey i
T 7y deg §f Pww YT W g fe
gt freeft ot syratTeit wr ady wfafafier
g wifgg s g oforry &
fewr wx & fft w7 w1 Fafw
foar wrn wifge | agasHrawfe
feeft & wafn @ syt faww
X % fawre farar 9 @ £ . Y feeslt
{ fifaw gt oF sTaeT weeq &Y
1T ¥ AT 9 /a9 § ufeqe g
*T A9 AR AT {H

o tonfir fag  (Jeorw) : 3=
ar Tt § 1

ot st ¥w fow ag WY
wraww ¢ e v fadus w @ &
§ or€ wezarlY 7« oy Wi gw AN
TETE WY FATEATHY 97 farury w3 ) fawsly
& oW § x5 a7 ff s s
g f& oy e AR SumT AT e @
faveft % o fasiw feafr 81 W WY
Mg wx-afer 2w §, fey o @
w ft Gerg 1w T
Tt & Wit g€ @ Wik Teefers e
® qraYE |raTY AqT Afore & sarg W
et © ¥ w9 § TR IE T
FatER feet aa & 1| feefy s
sfaqormfrer o § Wk IH R
O faeett # wnforw axfz woeht § o
¢ dar wxw N feefr & =T 9%
stfivger ST wTe | e Y e gR )
ufog Raw Fara ¥ W7 A Twar
g o faeolt & oo guT SR AW W
sy, vow faw franl o agh worr

Amendment) Bill

T FA, I a0 WY glezny o w3 gH
fireft o ® wfafaw & v ey
wrfgd

& wrorfra siofy oY & g W W
f& wv fadaw # @ g & ufeas
TR A g w1 I Fewely w2w w7 N
aegwre afafy ¢, IT A ¥ qAA F
qund fear § 1 AR e smr e
feeeht F fasmraw a0 ¢ 19w
gurgere Afafa sy famto fear mar @
forg & ofy 2ot i wit =it w1 wfa-
v mra d « feesh s dar T g ok
W FT W, g T T o fier
@ wifge e 9w g afafa &
afy svnfor v & 7@ &t wtewnfor
7§ U0 § WX I T BT a4
fear e vt @ Ty # Qe F wrgay
Y faduet & &1 §F 0 72T ® T
afeqq feqr w1 1 F W AW F
w oY AT ¥ ag o g
& w1 warge afafa A T @ A
o g oA o w€ g W w A
f & a1 T fadaw & A ot §
A IGHT W AT |

TWAA YL T8 Foray o gy
fe folt w3 yog o sffwmand
ey &1 &7 ¢ Faw w1 q) Iw-
AT I AW ST Y AT 1 A A
foir-w § firsy s & ag w01
o avar § , For wr diet O w QA
o qr geer ) @ fag Fraw
W A e
T & arew w@qd § 7 foRwe
¥ v vl wfg®

e wm ag § e folsc ow
o 9 oy wifg] | e e g
g fv firfrwe ® dwa o gxfe welt
g HFl wifi@ fe forg § sxdbw @



14339 Bengal Finance APRIL 30, 1850

[ aragdy]
for o graw € wivfai & wer-
7 % fw oqr @

w wEtfeat ax afx e fadges w0y
w§ @ O froar DAY § 1 sareew
ey, IR agvEt 7 dnw g ¢ e
£ fdgs ¥t faw % T N Gy wT
fowr & garereY ¥ fiofrwt g2
*Y sqaeqr ¥y 7€ § AT FIRy sTOwt
¥ qu fardw § | e oo & felraee
R W arm s@r g wife ag
woa: wera § T wwmare o 9% fel-
T FAMT AT | W THY § qg
folk sl & 1 iy wow g o faeh
AT T, 4 AT GT | I AAAT 9y
grrawm gy, sgfma g ww
K gAY % 5w ¢ go § S fe
il aw foqr T § @Y SEwT wIX
farfy w7t §, IEOT FTOT GHAT AGT
WO WAy Y pueear § fe ag
Y d shegw WY A% ar A w7
T ¢ | W TNATI ® (S W
se 9 3% yer arae freifer w3
TR woawH s @ fe
QEARY & 5% ¥ Jawr wiww W forr
warr g 1A aoR i v @
v § € wfary foely a8y &< oy
g Rmwrafoorn ag & fr arewi &
wfaw ooy wr @ se wor-
IR AF A gomr F F qEATEAN
sffam & ferwgud

agt A% W qTOHT w7 T §,
tofaloe ¥ @ g &
W %8 sl 9T @ wiaww S
WA Wy s § 1 o A fe
Iy %3 fear |y €, T8 O wEe-
il § 1 dfeT s g g o=
o N O wiwyewr W i
W o AQ & w1 A v W Wiy

(Saler Tox) (Dol 14340
Amendment) Bill

&t gr@  endwnrest 9T g fewry g
s § Wit a #ow geww
awft § fe dvg ag wmar &, Forewy
oo FravaT &) sy sy 81
N wd-sryear §, ag gurd STl vk
gEd v w39 ¥ e Al woawd
& fom ¥ a¢ giasﬁ:mvc
R W aver wfy vk @, St ersaly ol
# wiw weqd 2t ¢, ot wiardr
£ o v ¥ afi o oW ST X
A forr aT ag gu e w7 AT AT
T WY 4FT FATERT ) WA X
sTe ) fear s oowar 1+  waear
¥ fix 3o o wr foe & fgor fey
arar wifgd Wl Sesr W A Eer
R W7 TGS AT WfgT |

o0 A fory qe fama Y 1 &,
7z ¢ e feesll & s s &
gg wfust gow fw a0 w(g) &
w=rra & ag fedt oY Qv sarr ae T
w e dd g
srend ¥y 18 &\ T arrAara sty ofr
ag g WA v 4 (T) & wwrl
e v T aRw g e g
fore & W vw A R v Ay

sfY Wo To W@ : T AR & 1

oft wrodeft : dfeT & FTeT ST v,

(#) & v fearn wgor g, gt
ag foar g8 —-

The burden of proving that in res-

pect of any sale effected by a dealer

he is not liable to pay tax under this
Act shall lie on him.

& wowen f fv v oy W w2 dar
R sl & ag wgAr fiw ag warforr
e iw
T WfgR g O OF AT W
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g wey qwy Fww ) W H
wir ag frewlt § e 3t wdww
v § ww §, Ter g T Y
o ¥ ufes sy X s e wifgd
w { ok @ oy B fawfor s@
¢ ot oy surard Wy W v fr wg
TR W W W AT wTwI
it gy sty vt fis w3 o & wfiees
T 9 Nt Ay wfgd o« & waww
§ wae avig i ot e fowmr
feegw av € o ov @ W a3
W w avgw « (@) ¥ v
aqr goft, o () W frre faar o
wifed 1w sy o gfasr &=
Forr Al wER R wwwd W R
it ¥ awr W@ & O et
o ag Y & e uE ¥ wfew T O
&ww foray it wgifis foran WY Y sy
wifegd, & dvrfrAza g fie y () *
T| faige F £ wraeawat Y @

ot ¥o Wo W : FEHrE & A
9§ ug &g wgaT 3 fE e W
FTHTT ¥T SIgT O ATe[® & , 78 facawr
a1 § e o camée 9T &ag Wit ) orer
™y (fHerew .. ...,

Jarw s faswa fY 7 @,
W d Y 7y wfgd Ffraw T
¢ fevar s o & @miza o< foar amg
I8 qarfaw 4 (f) wrwdag g fe
g v w1} 5 4w & famger =y A
wifgd faft g st 4 | e,
N fderd 38 T wg

off syl - Y g X 8A @ g
s | vawr ¥t wvar g wied
e W e § wehrd oo
fox wrafer w1 ¥ wren oy &)

& vy qup oY ik § fw sarafay
Nfred e i aw o vy Y ufy-

Amendment) Bl
#rx foqr mar § 9@ W gEET
S o ¥ A Ak e At
®tw fir somarfcat # ofy amd @ ond,
QIAEHAT T AT IT &Y I F oY swqyr
3w, foqy WO 1R ¥ wRelw @Y
wfewrc fear aar § ag avT yrow §,
N fiehr v & oy 7§ ofe o
fwrar oy § oY wg @ sw ¥ oy
2 fis wr w7 gewEw fear omar 80
T TFTT &7 ¥TE 0T g TR R %
§ e it ot @ fagg wamar
I ww, § awwar g fw ag v
1

feR T B N0 7 H WY
el vt & agew wT § winfal
Y AARTAY FTT T W1 T,
T gfer 7 W N oavaw feed
Aufgd 4, 7 @ fadas & fed aff
™ME ) wAw UG qF & o«
sg & fewa feaa oY = o3,
mm 90,000 BRo ﬂ?ﬂ‘ﬁ
STt § &Y 35 w9 WY e wqar
g 1 fgea feara Ta@T €T 1 R
g g fgaw feare Y wawa Y
3} ga wreH) ey W), W TE R
X ft ¥ A9 v EIRI Wy
frie W, darfeed qar 3\ ¥
I F 2w ¢, aw F S R
Frrer andt & &t TR ETT dYE W
Ay o § s sk, s, e, Ay
€ wET A AT AT G & 1 9% WA
Ry &ag daT @AY wrv ifeR, /9
wifgd, afeq uw  sfafesamr & war
Srarfeat F dar w3 A IF 2@ qTR
% fad S w9 SO wfanl
N W N, wAw AR §
® wawen g T fol wo o gt ool
Tt fawregvn wifgd |\ feelt ol ag e
ey ara § e wieq) a¢ faeolt sTaw
g 1w e gy § ) Sfew v
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[sfr wrendsit]
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Shrl V. P. Nayar (Quilon):
did not expect this Bill to
today. We have had two
Bills today which did not come up
the expectations from the -
view of the time which was
them. Therefore, I am
shall not be able to i
manner in which I would have lik
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in 1956, when we were discussing the
Central Sales Tax (Amendment)
Bill here, I spoke at length. 1 cannot
do justice especially in view of cer-
taan queutions raised in this Bill,
without the requisite preparation,
and especially, on the point of intro.
ducing & new provision in order to
take away the effect of the decision
of the Supreme Court in a recent
case. 1 will not be able to discuss
that point also because it involves a
distinction being drawn between cer-
tain cases decided by other High
Courts, especially the case of Messrs.
Gannon, Dunkerley & Co., which was
decided by the High Court of Mad-~
ras, and the ruling of the Supreme
Court. Therefore, I shall confine
myself to some observations strictly
arising out of the provisions in res.
pect of one or two clauses now sought
to be mntroduced.

About exempting newspapers, Shri
Tangamani has said something. This
came up before the Select Committee
also in the case of the former Bill
which was reported wupon by the
Select Committee some time, and
think 1 was a Member of that Select
Committee also.

In the matter of exempting news-
papers, it has to be borne in mind
that newspapers, especially the chain
newspapers, have had an advantage.
Although they were not collecting
sales tax as such, they were fleecing
the customers by switching over to tha
nayc paisz system. As was peinted
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out, a newspaper which was being
sold before at one anna per copy
was sold at seven naye paise on the
introduction of the naya paisa sys-
tem. The increase varied in the case
of newspapers from one to four naye
paise per copy. Taking a moderate
view of it, on 100,000 copies of news-
papers distributed every day the daily
gain would be over Rs. 2,000 which is
not a small sum at all. In Delhi possi-
bly 15 to 2 lakh copies will be in
circulation. I do not know the exact
figure, but on account of this alone,
by enhancing the price per copy by
one naya paisa, about Rs. 5% lakhs,
calculating it at the minimum, will
accrue to the paper magnates.

I am not at all against exempting
the smaller papers. I suggested at
that time that newspapers with a
circulation of 10, 15 or even 20 thou-
sand copies might be exempted, but
there 18 no justification whatever for
exempiing newspapers as a whole and
providing for this particular clause
by which hereafter no newspaper can
be assessed for sales tax.

When we consider the exemption
now being given to the newspapers,
we must also consider what advant-
ages have been given recently to the
newspapcrs by the Government. I
shall point out only one instance, be-
cause that question has come up
time and again in the House,

This morning we knew from the
papers that the chain of newspapers
owned by Indian Express will be
closed very shortly. Notice has al-
ready been given. And for what rea.
son? That is even more strange.

I understood last week or the week
before last when 1 was in Bezwada
that the Indian Express group man-
agement has been transferred to a
new company which is considered to
be a benami company. The share
capital or the resources at the com-
mand of the new company are com-
pletely inadequate to take over the
newspapers, and naturally therefore

APRIL 80, 1989

(Sales Tax) (Deldd 1
Amendment) Bidl ‘3”

hundreds of workers working in the
group of newspapers of the Indian Ex-
press wanted certain guarantees from
the management which they were not
willing to give. The Labour Com-
missioner of Madras had to Intervene
and seeing the justice of the demands
of the workers, he seems to have
given notice to the management that
they should not transfer the owner-
ship unless sufficient guarantees
were given for the amounts now due
to the employees of the Indian Ex.
press group of papers in the State
of Madras. But Shri Ramnath
Goenka is too big a man for the
officials you know. He is too big for
a conciliation officer or & labour officer,
and he said: nothing doing, I am taking
it away. And the workers struck.
Immediately after that, they have
1ssued a notice for closure.

15°55 hrs.
(SHRI BARMAN 1n the Chair)

But what is it that the Central Gov-
ernment are domng? I am not con-
cerned with what is happening in
the State of Madras alone. If you
go through the proceedings of recent
weeks, you will find that the Gov-
ernment of India have been giving
the owners of this particular chain
of newspapers several concessions. I
shall cite only some in order to justily
that this concession now sought to
be given by this provision is ahso-
lutely unjustifiable. Firstly, the
Indian Express group of papers have
been given a loan. I urderstand that
the time of repayment has now been
extended. Earlier this session in
answer to a question of mine, I was
told that Shri B. D. Goenka and his
wife had been twice involved in
violation of foreign exchange regula.
tions. May be they are not directly
in the management, but they are very
closely related to the management.
Like that we find that so many con-
cessions have been given, and when
it comes to a guestion of saleg tax
also.thugsthetounhot!mh

cession given to this particular group
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of papers in the course of one session.
Where are we going if we proceed
like this?

On the one hand, this group of
newspapers has been creating all
troubles for the working journalists.
Now they have threatened to close
down the entire chain of papers. It
is not one newspaper, the Indan Ex-
presg alone, which is there.

Shri B. B. Bhagat: Where is the
concession in respect of sales tax
to this particular group?

Shri V. P. Nayar: I am not refer-
ring to the sales tax I am trying
{o say that they are giving some con-
cessions to a group of newspapers,
among which is one group, to whom
they have given so many concessions
in recent months I am only trying
to pose this issue that besides Gov-
ernment giving undeserved conces-
sions to one group and also gwing
advantages after advantages, here
they are cxempting them

Shri B. R Bhagat: Not them

Shri V. P. Nayar: Exempting
group among whom is this group.

Shri B R. Bhagat:
ready exempted

They are al-

Shri V. P, Nayar: I am, therefore
suggesting that the chain newspapers
may be left out of exemption What
is the harm 1n that” As I submtted
earlier, 100,000 copies and everyday
at the rate of one nP would come to—
my hon friend is perhaps better m
arithmetic than me; so he can calcu-
late it-—about Rs 1.000 not a small
sum. The total will come to about
Rs, 5-45 lakhs per year, which we
are allowing them to take away,
which normally ought to have been
a portion of the sales tax if they
were not exempted. That 1s my c2se

There Is also another point In the
case of Delh;, you have to wiew
thngs in an entirely different man-
ner. This point also raised last time

1881 (SAKA) (Sales Tax) (Delhi 14354
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when we discussed the Bill. Delhi’s
pattern of trade has evolved on
account of certain historical reasons.
May be Bombay and Calcutta are also
like that, but here if you take the
whole State, more than 85 per cent
of the people stay In the city. All
the trade which takes place m Delhi
1S not for the benefit or for the con-
cumption of the people staymng in
Delhi It so happens that Delhi has
no legislature now We are passing
this agamnst the principle ‘no taxa-
tion without representation’, They
are not represented. They cannot be
heard.

Shri B. R Bhagat: They are repre-
sented Five hon Members represent
Delh1 here

Shri V. P. Nayar: They are four
or five 1n a House of 500. That s not
the principle of no taxation without
representation 1 am referring to it
1in 1ts real sense

I want to know from the hon. Mi.
nister which are the interests m
Delh:1 whom he has consulted I want
to know whether he has consulted the
trade I want to know whether he
has consulted the consuming public
of thig State. He may not have con-
sulted anybody, but on the adwvice
of someone he comes forward with
this Bill It happens so; otherwise
there was no occasion to extend the
Bengal law to Delh1, if everything
was properly considered But I have
no quarrel with that. I only say that
Delht’s pattern of trade has certamn
peculianities which would justify a
separate treatment for it in the mat-
ter of sales tax also

You know that in every matter,
Delhi has certamn pecuharities, as is
the case also with other cities Why
1s it that the State of Kerala, which
1s chronically deficit 1n food, is not
being given adequate Central aid,
just as the entire responsibility of
feeding the cities of Bombay and
Calcutta is being shouldered by the
Centre? There are special reasons for
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that. Likewise there are special rea-
song warranting special treatment for
Delhi in the matter of sales tax, one
of the reasons being that Delhi has
developed a trade by which the arti-
cles are not sold for the consumption
of the people in the State of Delhl.

16 hrs

1 understand that today, I am told
i2 you take the whole world, in the
matter of cycle spare parts Delhi's
market happens to be the biggest.
Probably, it may not be the biggest,
but it is one of the biggest. I think we
have only 23 or 30 lakhs of people in
the State but trade in cloth in Delhi—
in one or two of the streets of Delhi—
will be very much more than the trade
in cloth in other northern Indian cities.
Likewise, if you take cycle spares, if
you take iwron and steel and hard-
ware, in everything Delhi has devel-
oped a trade which does not cater to
the people of Delhi State alone but
ft goes far and wide. It is a distribut-
ing centre, so that if you equate the
sales tax in Delhi in terms of what is
cobtaining in Punjab, the trade will
naturally suffer.

I want to know from the hon. Mi-
nister whether this aspect has
been specially brought to his atten-
tion. The attention of his predeces-
sor, Shri M. C. Shah was specifically
drawn to this at the time of the
debate in 1956, If anything will affect
Delhi’s trade, it will have its conse-
quential changes.

Shrl B. R. Bhagat: The fact that
the rate of Central sales tax is half
the usual rate is a very important
consideration that has been shown to
Delhi i §

b

Shrl V. P, Nayar: I sece the im-
portance of that But, look at your
own Bill. This is not drafted by
me. I only say that in certain cases
where you propose reducing the rate
of sales tax, the revision now con.

Bengal Pinance APRIL 20, 1989
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templated takeg the level of Delhi’s
sales tax to that of the adjoining
State of Punjab. Am I contradicted
on that? If you grant that, that is my
objection also. My point is that
having regard to the very peculiar
development of trade and commerce
in Deihi as the capital city of India
and having regard to the political
changes also, Delhi’s trade pattern
requires separate consideration.

Shri B. B. Bhagat: May I clarify
this? Delhi’s importance as an entre-
pot distributing centre is affected by
the rate of the central sales tax, that
is, when it is re-exported from here
and not by the rate of the internal
sales tax. So, the rate of re-export is
that which matters and affects Delhi’s
position as an entrepot. Thervefore,
to compare it with the internal rate
or with the internal sale is hardly re-
levant to the point.

Shri V. P. Nayar: My answer to
that will be to put a simple question
to him. Will the Deputy Mnister
give me the break-up of the re-export
and export of articles manufactured
in Delhi and articles manufactured
elsewhere and imported into Delhi and
then re-exported for profit, for any
of these months? If he can give me
the break.up, then, I have nothing
to say. If it is given even for a
month, that will serve the purpose. I
am only stating that you have not
given all that. Without a consideration
of all these details, it is impossible
for us to give our consent....

Shri B. R. Bhagat: The point which
is to be enswered is that whenever
goods come to Delhi and are re-
exported out, the rates are preferen-
tial to Delhi and in favour of Delhi.
That affects favourably the position
of Delhi as a distributing centre

Shri V. P. Nayar: It does not at
all matter. If I am contradicted
when I say that Delhi has developed
under very peculiar circumstances as
a distributing base as against a pro.
ducing and distributing base, then I
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have no esse. The fact that adequate
attention has not been bestowed or
the proper interests have not been
consulted in this matter is obvious
when you read the Bill. Why read
the Bill? It is enough if you go
through the amendment that has been
circulated to us to show how careless
Government have been. For examnole,
if you read the amendment you will
see that the rules made under this
section shall be laid for not less than
30 days. Does it mean that they will
be laid for 30 days and after one
month will be taken away? This
shows very clearly what the ba-k-
ground is. I am referring to the
amendment circulated just now,

Shri B. B. Bhagat: Something 1s
wrong with you. This is the defer-
ence shown to the House This is the
usual practice in all ca~es. You are
objecting even to this that the rules
should be laid on the Table of the
House.

Shri V. P. Nayar: You please read
it again.

Mr. Chairman: Hon. Members may
address the Chair.

Shri V. P. Nayar: I want to invite
your very kind attention to the second
paragraph which reads:

“All rules made under this
section shall be laid for not less
than 30 days before each House
of Parliament....”

What does it mean? Even now the
hon., Minister does not seem to under-
stand it.

Shri B. R. Bhagat: What is wrong in
this?

Shri V. P. Nayar: If he cannot
understand, I cannot help; I cannot
give him a better understanding than
what he has at present. To an ordi-
nary man understanding English which
it contains it would appear that you
would lay it here for one month and
take it away.

Amendment) Bill

Shri B. B, Bhagat: What is wrong
with it?

Shri V. P. Nayar: That only shows
the amount of care which has been
bestowed on drafting this Bill. How-
ever, I do not like to continue this
point. I would mercly urge upon the
hon. Minister once again that this s
a very 'mportant subjcct in so far as
ths State i3 concerned. There are
other interests We have never been
told about the nature of the discus-
sions or the nature nf consuitations of
the Government. I was following him
when he spoke also. Without having
anv idea of that. it is 1possible for
us to agree to the Bill being passed as
it is now.

Shri D C. Sharma (Gurdaspur):
Mr Chairman, this Bill, like so many
other Billzx that are brought for dis-
cussion here, consists of desirable and
undesirable features. I would, there-
fore. subject this Bill to as much
corut ny as possible under the circum-
stances. One of the obiects of this
Bill is that rertain rates of sales tax
are going to be brought at par with
the ne ghbouring State of Punjab. I
1 question some of those rates, it will
be thought that I am questioning the
schedule of rstes drawn up by my
own State of Punjab. Therein les
the difficulty. Geographically, as
Delhi is situated, I think it should not
be made an adjunct of Punjab. Delhi
should be treated 8s a separate and
independent unit and should not draw
upon the example of one State or the
other. Dethi exists in its own right
and by itself and to think it can
emulate Punjab or some other State
will be doing injustice to this State.
Therefore, even if we are going to
take into account the geographjcal
aspect of Delhi, I do not think it
should depend too much on the sales
structure of Punjab. There is the
other neighbouring State. There are
80 many other States which have
dealings with the Union Territory
of Delhi. Therefore, I would say
that the sales structure of Delhi
should have a right of existence in
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itself. It should not have been made
subservient to the sales structure of
any other State.

1 want to ask one thing. Here, Sir,
there are three Schedules. I do not
see any reason why there should not
be three Schedules. But one thing
has been brought out in this Bill
which I do not feel happy about. It
has been said that one Schedule is
meant for the affluent class. Now,
what is the affluent class? By what
standard do you judge this affluent
class?

Shri B, R. Bhagat: By the goods.

Shri D. C. Sharma: Where does the
affiuent class begin? What is the
margin of income that the affluent
class should have? Therefore, Sir, I
think this is a very dangerous phrase
that has been given in this Bill. On
the one hand we are talking about a
classless society and, on the other
hand, here, in this Bill, we are giving
a kind of sanctity to a class which Is
called the affluent class. Sir, I read
social literature of all kinds from all
countries. I think this affluent class
is a class which perhaps exists in
U.S.A. Perhaps, Sir, some social scien-
tist has written a book called. “The
Afftuent Class” or something like that,
and I think this phrase has been taken
from that book.

Sbri B. R. Bhagat: The name is
“Afluent Society”.

Shri D. C. Sharma: So much the
worse. 1 was thinking that the
framers of this Bill had thought only
in terms of a class, and now I hear
that they are thinking in terms of a
society. Also, I thought that we were
thinking in terms of a society which
is pot going to be an affluent society,
but a society where the thing was
going to be distributed equally. But
in this Bill we are laying the founda-
tion of a new society, the society which
my hon. Deputy Minister calls
“affluent society™.

’
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Shri B. R. Bhagat: I said that it was
the name of the hook.

Shri D. 0. Sharmz: I would there-
fore say, Sir, with due deference to
the hon. Deputy M.nister who 1s feel-
ing very restless because the discus-
sion has taken more time than he
thought it would take today, that he
should not give currency to such
phrases in these Bills because such
phrases give a very distorted picture
of the objectives of the social revolu-
tion that we have undertaken in this
country, the objectives of the social
revolution that we are carrying onin
this country.

Shri B. R. Bhagat: Where is that
phrase?

Shri D. C. Sharma: What is the
affluent clasz? Sir, kindly look to the
Schedule. What ig thus affluent class?
Ot course, people who want to have
a radio are there. I never thought
that the radio was a sign of wealth or
affluence. The radio is a means of
enterta'nment, a means of education.
I believe we are manufacturing cheap
rad.o sets in our country. The hon.
Muster of Information and Broad-
casting is always saying that he wants
to have such cheap sets in large
numbers so that every village home
can have them, everywhere we can
have them. Now, a radio set is
thought to be a symbol of the afffuent
society. Of course, 1 do not mind if
you think of perfumeries and cos-
metics. Well, you may think them to
be symbol of affluent society, but 1
cannot understand how these radio
sets can be thought to be & sign of
affiuent society.

Again, leather goods except foot-
wear and sports articles are there.
‘God knows how many types of leather
goods we have. All these leather
goods are going to be lumped together
in one Schedule and are going to be
‘aken as & token of a kind of society
which the framers of this Bill have
in their imagination and which does
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not exist in India and which is never
going to exist in India. At the same
time, I would say that here are certain
things, for instance, dressing tables,
side-boards, sofa gets, perambulators,
ete. I want the Members of Parlia-
ment—of Lok Sabha and of the
Rajya Sabha—to take due notice of
the schedule, because it is the Gov-
ernment that provides us with sofa
sets and other things of that kind. It
is the Government that is giving us,
so to say, the insignia of the affluent
society.

I want to ask one gquestion. Are
these things such as can be taken to
be the symbols of affluent society? I
think some of these things may be
necessitiey for some classes of persons
and therefore 1 say that they should
not be there in the schedule. They
are the symbols of efficiency, symbols
of average comfort and not symbols
of wealth or symbols of ostentation
and showy wealth which make up
what may be calied affluent society.

1 wish that not only these things
are taken note of but certain other
items also. For instance, the general
rate of tax 13 sought to L increased
from two pice to four naye paise.
Three should have been logical, but we
have made one jumo and we have
increased it to four naye paise. So I
feel that in all these things they have
applied the rule of thumb method and
not any logical or scientific method.

There are certain things which are
taken over from Punjab. As I have
already said. Punjab should not have
been taken as a model for such
matters. I believe that situated as we
are, geographically, we should try to

have a separate and independent kind
of existence for this Bjll.

The next point is this. As an hon
Member pointed out, there is an
advisory committee or council. I do
not know how it is called. There is
an advisory bedy for the Delhi Union
territory This Bill which is going to
affect millions of consumers and which
is going to affect 30 many registered
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traders, should have keen referred to
first to the advisory body and
discussed by that body, because,
that advisory body is responsible
to public opinion which prevails in
Delhi and that advisory body under-
stands public ovinson 3nuch better than
anybody.

1 think this Bill has come from the
drawers of our Finance M nister and
1t does not have that much uapproval as
it shouid have had from some public
tody.

There is another point to %Which I
want to refer, and it is this. In this
Bill we have given a great deal of
power to the Chiet Commissioner. I
have nothing to say against the Chief
Commissioner. I think the Chief
Commissioner may bLe an admirable
person and perhaps he 1s an admirable
person

But [ would say that this kind of a
d:ctatorial power should not be given
to any functionary in a democratic
set-up like our country. I think all
these years on the floor of this House
we have tried to delimit the powers
of the executive officerss. We must
try to see to it that the power to the
Chief Commaissioner to tske away
anything from this Schedule and put
it in any other Schedule should not
be given to him. This kind of power,
I should say, can be exercised arbi-
trarily and therefore this kind of
power should not have been given. to
the Chief Commissioner. I know that
sometimes in the rush of work, in the
discharge of so many duties....

Shri Feroze Gandbi (Rae Bareli):
What about the Deputy Commis-
sinner?

Shri D. C. Sharma:.... Such deci-
sions are hable to be taken which, I
may say, may not be conducive to the
good of the State, to the good of this
territory or to the good of the coun-
try mn general.

At the same time another thing has
been done and it is that in the clauses
it has been said that anyone cam
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impound or retain the books of
accounts. I think this is clause 12. It
lfldl:

“Subject to any rule made in
thig behalf, any authority referred
to 1w sub-section (1) may
impound and retain in its custody,
for such period as it thinks fit, any
bouks of account or other docu-
ments produced before it, in any
proceedings under this Act.”

I do nc! know what the procedure is
in other cases, but I think that this
provision is going to work very
adversely so far as the interests of the
persons are concerned. If you are
going to impound their books for one
month or for thirty days, 1 think you
are depriving them of the utility of
those books. You are also making
them in a way ineffective. You are in
a way indirectly encouraging them to
have another set of boocks. Therefore,
I think that this thing is not going to
work towards those ends which our
hon. Finance Minister has in view. I
think this provision should be deleted.
A gentleman should take the books to
the authorities concerned, show them
there and then bring them back. If
he thinks that the person concerned is
going to misuse those books after-
wards, he can sign them on one page,
on two pages or on all the pages of
the book. I think that this kind of
thing is not going to work to the
advantage of the State.

Agein, one point was made about
the newspapers. An hon. friend of
mine said about newspapers that they
should not be exempted from the tax.

Siir) V. P. Nayar: Not all.

Shri D. C. Sharma: I know there
are newspapers and newspapers. 1
know also that there are some news-
papers at whose hands some of the
working journalists are not having a
fair deal. I do not want to go outside
this House to prove that. There is a
gent'eman, an hon, Member of this
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House, who has had a very raw deal
at the hands of his former employers.
He has not been given a fair deal
He goes abroad and when he comes
back he finds that his job is gone.
Such things are happening.

Shri V. P. Nayar: Who iz that
gentleman?

Shrl D. C. Sharma: At the same
time I know of a journalist who goes
to his office and is handed over an
envelope. What does that envelope
contain? You will think that that
envelope contained some bonus or
something of that kind. No. In the
letter in the envelope it was
written, “You have now arrived
at the age of retirement and
now you must allow....” You can
think something of that kind or some-
thing else. Something like that is
given to bim. All these things are
happening. These newspapers pro-
prietors close down their business
when it suits them. For instance, we
have been hearing so much about
newspapers which were published at
Allahabad. They were closed. Now,
I am hearing generally of other news-
papers which are also going to be
closed.

An Hon, Member: Express Papers.

Shri D. C. Sharma: I do not know
in what kind of world we are living.
I do not know in what kind of world
the newspaper proprietors live. I do
not know in what form of world the
working journalists have to live: these
working iournalists who are at the
whim of the big persons of the press.
Every Member in this House is con-

+scious of the hardships and limitations
under which these working journalists
are working. I must say that most
of the Members of this House have
tried to soften those hardships, to
remove those hardshivs. We have not
suceeded; but we are doing our best.
T think. as long as nothing happens,
all the Members of the House wil} do
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their best to improve their lot. I
think, if there is one thing about
which all the Members of the House
are agreed, it is the lot of the working
journalists and the improvement of
their lot. I know, whenever that Bill
comes up, all the different sections of
this House will join together to do
 something for these working journa-
lists. But, that does not mean that you
should make a bad position worse.
This situation vi* a vis working
journalists is already bad. There is no
doubt about it. Anybody who has
eves to see and ears to hear knows it.

Newspavers are like text books. I
remember what the Editor of the
Manchester Guardian said once. He
said, our mewspavers are a kind of
evening continuation classes. That is
to say, newspapers give education to
those persons who have been denied
the benefits of education through the
normal regular channels. I find that
a movement in thig direction is also
going on in our country. Our news-
papers do not give only political
news. They give also views
about other things. They also try
to give the people certain things
which can improve their general
knowledge. Therefore, these news-
papers. in some resvects. are like text-
books I would think that one of the
most wholesome provision of this Bill
is that newspapers have been kept out
of the purview of this Bill. Sir, you
have rung the bell. I do not want to
annoy youu I am a law-abiding
Member of this House.

Shri V. P. Nayar: Question.

Shri D. C. Bharma: I do not want
to annoy you. Therefore I say that
the Second Schedule which refers to
t{he imaginarv affiuent society must be
revised. At the same time, the
powers.—extraordinary DPOWErs—
which are going to be given to the
Chief Commissioner should be cur-
tailed, I —nuld also say that things
of daily consumption, things of ordi-
parv conwmption which every inhabi-
tant of Delhi makes use of, should not
e taxed like this. The tax on them
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should be stepped down. I do not
mind if they step up and tax on those
thingg which they think are needed by
the affluent society. This is a new
thing which I have acquired today-—
affluent societv. From 7 pies you
make 12 pies. I do not mind because
vou are thinking of some society
which does not exist. Even if it exists,
make them pay a little more., But, 1
say. so far as the average ordinary
consumer is concerned, you should try
to bring down the level of taxation. in
this matter. Delhi is our metropolis.
Delhi should not follow the Punjab or
UP. or Bengal or Madras or any
other State. Delhi should set en
example. Delhi should be a model for
other States to follow. Here was a
chance for us to make Delhi a model
State, and we could have done it by
bringing down the taxation on the
ordinary things of consumption. 1
must say that we have failed in that.
Yet, I hope the hon. Minister will do
something to give a little relief, to give
a little joy, and to give a little hope
to the average consumers of whom
you are one, I am one, all of us here
are ones, and all the millions of in-
habitants of Delhi are there.

Shri Ferose Gandhbi: The hon.
Member has spoken like Raja
Mahendra Pratap.

16.31 hrs
ESTIMATES COMMITTEE

FIFTY-NINTH REDPORT

Shri B. G. Mehta (Gohilwad): On
the 10th March, 1959, the Speaker
directed the Estimates Committee, in
the House, to investigate the reasons
for shortfall in production at the
Bharat Electronics (Private) Limited,
Bangalore, ag an an hoc matter
immediately.

1 beg to present the Fifty-ninth
Report of the Estimmtes Committee
(Second Lok Sabha) on this matter
rveferred to the committee.





